| PART A Aviva Credit Assure — UN 4220120041220 11202
Policy Document
CIN-Us8H10DL2000PLC1G7880

1.  Forwarding Letter with Fres Lok Clauss

Mr. A¥YZ ABC

ABC Company Schems
Address Line 1

Address Line 2

State

PIM

Subhject: Aviva Credit AssurefVMaster Policy Mumber: {Client 10:

Dear Customer,

Thank you for chonsing Aviva Life Insurance Company India Limited. We have the pleasure in enclosing the fellowing
documents in relation to your Master Policy

Paolicy Scheduie

First Premium Receipt

Member Data as fumished by You
Standard Tesms & Conditions
Propaosal Form

The Master Policy Document explains the benefits available to the Members and the terms and conditions of the
Master Policy.

Please review the documents carefully ¢ ensure that all details are correct. On examination of the Masier Policy
Docurnent, if you notice any mistake or error or Gueries please contact us immediately by contacting cur Relationship
Manager or Customer Servi_ces at any of our pranch (es) or email us at: group.servicesi@avivaindia.com.

Right to reconsider during the Free Look Pericd . '

If you are dissafisfied with the Master Pclicy and wish to cancel the same, please send a letter marked to "Customer
Services” at the address below aiong with the originai Policy Document and premiurn receipt. You must axercise the
option to cancel the Policy within 15 days of receipt of this Policy Document ¢hirty days if the Policy has besn
sourcad through distance marksting) On receipt of the afore-meniioned documents. ’ .

We will refund the Premium (without interesi) received, after deducting expenses incurred on medicats, if any,
progartionate risk premium for the pericd of cover and stamp duty charges. ’ :

Yours Sincerely
Mame
Designation

Intermediary Name: .
Intermediary Code: Intermediary License No,
Intermediary Telephone No.: . Intermediary Mobile Mo:
Intermediary Email:
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2. Policy Preamble
This Master Poiicy Document is evidence of a centract of insurance between you and us. Your Praposal Form is

the hasis of the insurance provided by us We agres to provide the benefits set ot in this Master Policy on the
ocourrence of the an event giving risa to a claim under the Master Policy subject to its terms and conditions.
1. Policy Schedule
Scheduls
This Schedule forms an integrai part of the Master Pelicy and sheuld be read in conjunction with the terms and
conditions of ihis Master Policy.

Master Policy No:

Plan Name: Aviva Credit Assure

UIN: 122M112V01

Plan Type : Non-Paricipating Non Linked Plan

Plan Code:

Policy Term: This is a yearly renewable group ferm insurance Plan

Name of the Scheme, if any:

Type of group, if any:

Name of the Masier Policyholder:

Address of the Master Policyholder:
Contact No,

Email Id:

olicy éommencemenf D'a'ie:

Risk Commencement Date

Maturity Date

Number of Members {at Policy Comimencement Date):

Total Surn Assured for the group Scheme (at Policy
Cormmencement Date);

Premium Frequency.

Modal Premlum(AnnuaIlHaIf Yearly/Quarierly/onthly} Rs.
Premium
Annualized Premium™ : . ) Rs.

Semee;a#%ss—ameun&gghcante Taxes™:
Total amount: )

3. Any Special Conditions:

4, -Endorsemenis, if any: -

*A SopdceTax-cess-and-any-other-applicable taxes will be payable by you at the prevailing rates. Tax laws are subject o
change and you will be responsible to pay or bear any new or additional tax/levy or any changed amount of applicable
{axessantcstaicess-being-made applicable/ imposed on the premium by a competent authonty

*= Annualised F’remlum axcludes exira premium and taxes, if any.

Qur Address :

Aviva Life Insurance Company India Lid., Aviva Tower, Secior Road, Opp. Gelf Course, DLF Phasz V, Sector 43,
Gurgaon -122 003 (Haryana}

Authorised Signatony:
Bate:
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Part B

A, Deflnitions
The following words or phrases have the meanings given lo them below wherever they appear in the Master Policy

Document:

1.
2.

19,

11.

12,

13

14,

15,

16.

7.

18.

19

Age means a Member's age on his last birthday as specified in the Register of Membars.

Annualised Premium means the tolal amount of premiums (excluding extra premiums) payable by You in & Policy
Year, f

Certificate of insurance means the cerificate We issus to a Member to confirm his coverage under the Master Policy.
Claimant means the Nominee or assignee or Appointes (f Nomines Is less than 18 vears of age) and where there is
nong, the personfs named in Member's will or Member's legal heirs , as the case may be.

Déath Benefit means the amount payable by Us to the Claimant in accordance with Part C.

Grace Feriod means a period of fiitean (15) days if the Premium Freguency is menihly and thirty (30) days for aif
other premium freguencies, commencing frem the date on which the Regular Premium was due.

IRDA of [ndia or IRDAI means Insurance Regulatory and Development Authority of India established under the IRDA
Act, 1999,

Master Policy Document means the arrangements established by this Master Policy and includes, the Proposal Form,
the Scheduie and any additional staternents or documenis provided to Us by You in respect of the Proposal Form
and any endorsements issued by Us.

Master Policy means the coniract of insurance enter'éd into between You and Us as evidenced by this Master Policy
Documeani.

Membsr means a perscn who mesets the eligibility criteria specified in Part F and, whose name has been recorded in
the Reéister of Members and to whom We have issued a Cartificate of Insurance. -

Member.Effective Cate means the date last entered in the Register of Members upen which the Memter's insurance
cover under this Master Pelicy commenced. . ' ' .

Narninge means {he person named in he Register of Members in respect of each Member, who has been nominated
in acco;daace with-Section 39 of Insurance Act, 1938, as amended from time fo time. '
Poficy Anniversazy means the annual anniversary of the Policy Commencement Date.

Policy Commencement Date means the date specified in the Schedule on which this Master Policy commences.
Policy Year means a period of tweive (12} months commencing from the Policy Commencement Date or any Policy
Anniversary.

Modaf Premium or Premium means the amount payable by You to Us at the Policy Commencsmeni Date and at
each Premium Due Date to keep the Master Policy in force and effect.

Premium Cue Date means the date specified in the Schedule by which Premium is payabie by You for renewing the
Master Policy.

Proposal Form means the signed, completed and dated proposal form submitted by You to Us, including any
declarations and-statements annexed to it or submitted te Us in connection with the propesal for obtaining insurance
cover under this Master Policy. l

Register of Members means a register mainfained by Yeu containing details of each Member and updated from time
to time, which is deemed tc be incorporated in and forms part of this Master Policy.

Aviva Credir Assure FIINGI2V02 ‘ Page 3 of 20

Date - 27 10;2017
Policy Dociment

St




20,
21

23,

Risk Commencament Date means the date given in the Schedule from which We accept the risk

Ravival means revival of the Policy which has been discontinued due to non-payment of the due Premiurms as per the
Master Policy terms. ‘

Revival Period means a perfod, as specified in Our board approved underwriling policy, from the date of the first
unpaid instailment of Premium.

Schedule means the schedule {including any endorsemenis) We have issued in connection with this Master Policy,
and, if more than one, then the [atest in time.

Sum Assured maans the amount stated in the Certificate of Insurance.

\We, Us or Our means the Aviva Life Insurance Company India Limnited.

You or Your or the Master Policyhoider means the person named in the Schedule who has concluded his Masier

Policy with Us.

interpratation

In this Masier Policy, where appropriate, references to the singular include references to the piural, referencss to a gender

include the other gender and references to any stafutory enactment includes any subsequent amendment to that

enactment and raference lo days means calendar days only. -

- g{:ﬁ[:ﬂ’ i
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PART C

1.

Deatl: Benefii:

1.1 Upon the accurrence of a Member's death We shall pay to the Claimant the Sum Assured specified in his
Cerlificate of Insurance and the cover under the Master Policy shall terminate immediately in respect of that
Member, provided We have received ail the due Premium and taxes, if any.

1.2 However, If this Master Policy has been taken under lender borrower category where the ouistanding loan is
reduced by payment of the principal amount and interest then the Sum Assured shall stand reduced in lhe
manner decided by Us

Maturity Benefit

Mo amoust s payable by us o the temination or expiry of the membership of the Member or the lemmination of the
Master Palicy. '

Giraca Puriod:

If the death of a Membar oceurs during the Grace Period, We will pay the Death Benefit after deducting all applicable

due Premium from the amount of Death Benefit payable.
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PARTD

1. Free Look
i You are dissatisfizd with Your Palicy and wish to cancel the sams, please send a lstter marked to "Customer
Setvices" at the address below along with the original Peiicy Document and premium recelpt. You must exercise the
option to cancsl the Policy within fifieen days of receipt of this Policy Document (Lhirty days if the Policy has been
sourced through distance marketing)

On receipt of the aforementioned documents We will refund the premium received (without interest) after deducting
proporiionate risk pramium for the perind of cover and expenses incurred on madical examination (f any) and stamp
cuty charges.

2. Payment of Premiom and Grace Period
2.1 You need to pay to Us the Premium on every Policy Anniversary If Your premium frequency is annual.. If Your
Cremium Frequency is halfyearly, quarierly or monthly, then the Premium shall be paid on the dale
corresponding with fhe commencemernt Date in every half-year, quarter or month respactively. IF the
corresponding date does not exist in a particuiar month, then the last day of that month shail be deemed fo be the
due date. We wiil not accept any part payment of the Premium due.

2.2 if We do not recaive the Premium in fuil on the due date then, We shail allow a Grace Period for You io pay the
unpaid Premium to Us,

2.3 if We do not recsive the due unpaid Premium in full within the Grace Pericd then the Master Policy will lapse and
no benefit and no other amount shall be payable by Us.

2.4 i Master Policy is tapsed due to non-payment of Premium within the Grace Period it can be revived during the
Revival Paricd subject to receipt of writien notice from You {o revive accompanied by ail due Premiums (including
applicabie taxes). Please note that it is solely Cur discretion, in aceordance with Our board approved underariting
policy, to revive the Master Policy at all or to revive the Master Policy on modified Terms shail be The revival of
the Master Poiicy shall only be effective from the date on which YWe have issued a written endorsement confirrning
the revival of the Master Policy.

2.5 If during a Policy Year a person becomes a Member then You shall pay Pre-rata Premium in respect of that
Member. If during a Policy Year a Member ceases to meet the eligibility criteria as laid down in Part F then We
shall refurd to You the Pro-rata Premium in respect of that Member for that Policy Year.

Pro-raia Premium = W/ x Modal Fremium. YWhere N is the number of days yel fo be expired (il the due date of
aext Madal Premlum and T Is the number of days for wh:c:h Modai Fremijurm Is pard

3. Renewal of Master Polmy
The Master Policy is an annual contract which expires upen the completion of Palicy Anniversary unless renswed. The
Company reserves the gghilo aca.pzfdeslms such mna:wal and to spacify the terms and cenditions and Premium
payanie on renewal

4. Swrrender Value
4.1 No Surrender Value s payable under this Master Policy.
4.2 |n case of surrender of Master Policy, We shall give an option to the Member on such surrender to continue the
Masier Policy as an individual policy and We shall continue io be responsible to serve such Members) up till the
coverage of the Member under the Master Policy.

e

ot
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PARTE

1.

Applicable Charges
Not applicable to the Policy

Fund Options

Nol applicable to the Policy

Fund Name

Not applicable to the Policy

Part F

General Terms & Conditions

1, Agent's Authority

An insurance agent is not authorised to amend the Master Policy; accept any notice; accept cash or bearer
cheque on Cur behaif,

2. Procedure for Paymeni of Claims

2.1 Payment of Death Benefit

We wiit pay the Death Benefit to the Claimant if the foliowing conditions are fuifilled to Our satisfaction:

241
242

213
244
245
218
217

2.1.8

2.1.9
2.1.10

Receipt of notification of claim.

Completed and sigred claim form (including NEFT details and bank account proof as specified in
the claim form).

Criginai Certificate of insurance

Original or certified copy of the death cerlificate issued by the municipal authorities.
-Cerfi_ﬂed Age proof of the Member if not submitted at the time of Member enrclment.
Cause of death certified by last medical attendanthospital, if any, ' o

If the death occurred due to un-natural reasons, certified copies of First information Report (FIRY,
Post Mortemn Report (PMR), Final Police Inquest Repori (FPIR) along with cuttings of news paper
articles, if any. : ' ' s

Complete hospital deatly summary willy daily notes and freatment records if the Member died in
hospital. ' ' .

valid identification and address proof of the Claimant.

Any other documents or information or requirement specified/requested by Us fo iavestigate the
claim and lo ascertain that the death claim periains lo a bonafide Member.

The above decuments should be received by us within ninety days of death of Member, We may condone the
delay beyond ninety days if the Claimant proves to Our satisfaction that the delay was for reasans beyond his

cantrol.

2.2 in case the Master Policy is issued under lender-borrower category, the Member shall have an option to
issue an authorization in Cur favour to the effect that in the unforiunate event of Member's death during
the Policy Temm, the claim amount, if any payable under. the Master Poifcy shall first be wtilized for
payment to Master Policyholder for the outstanding loan amount as specified In Master Policyholder's

credit account statemeént and the balance amouni, i any, payable under the Master Policy will be .

payable to Member's Nominee. This option shall however, be applicabie for certain categories of master
policyhelders. The categories of such master policyhclders are Reserve Bank of India Regilated
Scheduled Commerciai Banks, Non Banking Financial Institutions duly registered with RBl and housing
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finance companies regulated by National Housing Bank in sccordance with IRDAI guidelines as
amended from time to fime.

Eligibility Criteria
3.1 Parson shall be eligible to become a Member upon all the following being satisfied:
3.1.1 The person is not younger than Age 18 and not older than Age 89 at the proposad Member
Effective Date; i
312 The Member has signed and daled the membership form containing the Declaration of Good
Health, if any, paid the premium and the insurer has accepled the same.,
3.1.3  The Member's name being entered in the Register of Members and updated with Us,

3.2 You shall provide Us with any information and/or documentation We request in respect of any actual or
prospective Member. If We do not receive the documentation andfor information for that Member within 7
{seven) days of it having besn requested, then that Member's name shall be deemsd to have been removed
from the Regisier of Members effeciive from the date of Our request for such informafion andfor
documentation.

Termination of Member's Cover

A Mamber shail immediately and automalically cease fo be a Member upon the ccourrence of  the earliest
oft

3.3.1 cancellation of Cettificate of Insurance under Free Lecok oplion; or
3.3.2  failing to satisfy any of the eligibflity criteria specified hereinabove in Article 3.1, or
3.3.3 Your intimation to Us for removal of the name of Member from the Register of Members; or
3.3.4  the death of the Member; or

-3.3.5  In case the Master Policy is issued under lender-borrower categury, upon repayment of lean; or
336 the termlnatlon of the Masier Policy

Entire Contract

This Master Policy constituies the entire contract of insurance between You and Us. We may amend the Master
Policy if We consider this to be either necessary or desirable (to be evidenced by and effective from the date of
an endorsement on the Schedule} but agree nct to do so without frst having cbizined the consent of the IRDA of
{ndia. : : :

Fraud, Misstatement and Forfeiture
Fraud, Misrepresantation and forfeiture would be dealt with in accordance with provisions of Sec 45 of the
insurance Act 1928 as amended from time to time. A Leaflet containing the simplified version of the provisicns of
~section 45 js enclosed in Annexure—1.

Momination should be in accordance with provisions of sec 39 of the Insurance Act 1938 as amended
from time {o time,
A Leaflet containing the simplified versicn of the provisions of. Section 39 is enclosed in Annexure — 2

Assignment should be in accordance with provisions of Section 33 of the Insurance Act 1938 as
amended from iime to fime.

A Member can exercise the option to assign his Cerificate of Insurance in accordance with Section 38 of the
Insurance Act, 1938, as amended from time to time. A Leaflet ccmtammg the simplified version of the provisions
of Sec*llon 33 is enclosed in Annexure - 3.
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0.

12,

13,

14.

5.

D

Governing Law

This Master Poficy shall be governed by Indian laws. Any dispules or differences arising out of or under this
Master Policy shall be subject 1o the jurisdiction of indian Courts.
Loss of the Master Pefiny Decument

9.1 In case of loss or destruction of this Master Folicy Document, pleasa write to Us. We will issue a duplicate
Master Policy Document upon receipt of an affidavit and mdemnity bond aleng with nominal fze prescrived by
Us,

9.2 Flease note that the Free Lok clause shall not be appiicable with respect to such duplicate Master Policy
Document and with the issuance of the duplicate Master Policy dosument the orginal shall cease 1o have any
legai effect.

Acceptance of instructions

We will not act upon any instruction; request or nofice from You uniil supporting infermation and decumerstation
required by Us has besn received by Us.

. MNotices & Correspondence

1.1 All notices and comespendence should be sent in writing to Gur address specified in the Schedule or at
zny of Qur branch offices.

11.2  We will send You the Master Policy Document and any other correspondence relating to servicing or
administration of the Policy through speed post or courfer or any other legally recegnized mede of
communication (inciuding e-mail), at the address and registered email id provided in the Schedule. You
or Your Claimant must inform Us of change in address {inciuding anv change in registered emai id},
failing which We will continue to correspond at the last recorded address and shall not be heid liable in
any manner for any losses or damages suffered by You or Your Claimant due fo the above.

Suicide

If the Member commits suicide within twelve (12} moenths of the Member Effective Dale, We shall pay eighty
percent (80%) of the Premiums received in respect of that Member (provided that all Premiurns due with respect
to that Member have been received 1ill the date of ccourrence of the Member's deaih.)

Taxatlon . : : .
13.1 You need to pay all applicable taxes, cess or levies finsluding sarvie tax) over and above the Premium,
fees and charges payabie by You, . .

13.2 We will deduct any applicable laxes, cess or levies fnclugingserdcedax), as may be in force from fime fo
fime: from any amounts payable by Us to You. We do not offer any tax advice or consultancy and You are
advised to saek the opinion from Your tax advisor in relaiion to the applicable tax benefits and liahifilies.
We do not held any responsibility for Your and/or Neminee's ¢laim to any deduction/s under the tax laws in
respact of the amount contributed or accruedfreceived )

Termination of Master Poticy

The Master Policy will immediately and automatically terminate on the earliest oft
14.1 cancellation cf the Policy under the Free Look cplion;

14.2  completion of the Pelicy Term and the non-renewal of the Master Policy; or
14.3  on the expiry of the Revivai Period, if the lapsed Master Policy is nol revived,

Age

We have caiculated the Premiurn under the Policy basis the Age of Member as declared in the Register of
Members. If af any fime during the Policy Term the Age of the Member is found to be higher than the Age
declarad, We reserve the right to cance! the Policy. However, upon Your specific wriiten request, We may
consider confinuing the Policy at revised terms, which may inciude enhanced Premium andfor reduced
benefits payabie under the Policy. ¥ the age of the Insured is found to be is such.that he is not eligible for the
Poiicy We shall cance! the Policy. B
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16, Territoral Limits & Currency

All pramiurn, taxes, levies and benefits are payabiz ondy within India and in Indian Rupees,

PART G
Grievance Radreszal Mechanism

For any query, complaint or grievance You can:

&) Call at 1800-103-7766 / 1800-180-2265 or £-mail complaints@avivaindia.com

by Appreach any of Our branch offices or contact Our custorner services group at the Head Ofiice at Aviva Life
Insurance Company india Limiled, Aviva Tower, Seclor Road, Opposite Golf Course, DLF- Phase V, Secior-
43, Gurgaon-122003 (Haryana),

if You do not rzceive any responsa within 10 days or are not satisfied with the response, You may coniact
Compiaint Redrassal Officer (CRO) at

a) Head Qffice; or

b)  Call at 0-124-2708048, or

¢) Emaif; crofgavivaindia.com

if stili not satisfied with the response or do not receive a response within 14 days, You may approach the
Grievance Cell of the IRDAI on the following contact details:

iRDA of india Grievanca Cali Cenire (IGCC) TOLL FREE NO: 158255

Email 1D: complaintsddirda. sov.in

You can aiso register Your complaint onllne at hitg:/fwww.ioms.irda.pov.in/

Address for communicaiion for compiainis by fax/paper- Consumer Affairs Department, insurance Regufatory
and Development Authority of India, 8th floor, United india Towers, Basheerbagh

Hyderabad - 500 028, Andhra Pradesh Fax No: 91- 40 - 6678 9768"

Alternatively, You may approach lr'e Insurance Ombudsman at the address mentioned in table below or at the
IRDA of India’s website www.irda.gov.in, if Your-grievance periains to:
!nsurance claim that has been rEjecied or dispute of a cla|m on Iegal consiruction of the Pelicy,

Delay in seﬂlement of a claim;
Dispute with regard to the premium; or
Mon-receipt of Your insurance document.

2 B w oa m

The complaint should be made in writing duly sighed by the complainant or by hisfher fegal heirs with full details
of the complaint and the contact informaiion of complainart. As per Rule 13{3) of the Redressal of Public
Grievances Rules 1598, the complaint to the Insurance Ombudsman can be made:

= Only if the grievance has been rejected by Our Grievancs Redressal Machinery,

= Within a period of one year from the date of rejection by Us; and

-« {f it is not simultarreously under any litigation. ’

Cifice of the Governting Body of Insurance Cauﬁcii
3rd Floor, Jeevan Seva Annexe, 8.V, Read, Santacruz (W), MUMBAI -4G0021.
Tel- 022-268108245/ 022-26106980, Fax:- 022-2610894%8, E mail: inscouncil@email.com
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List of insurance Ombadsman

S8.Mo Office of the Contact Datails Areas of Jurisdiction
Ombudsman
1. AHMEDABAD Jeevan Prakash Building, §th floor, Gujarat, UT of Dadra &
Tilak Marqg, Relief Road, Mavedi, Daman and Diu
Ahmedabad ~ 380 601,
Tel.: 079 - 25501201/02/105/06
Email: bimalokpal.ahmedabad@ecnpi.ce.in
2. BENMGALURY Jeevan Soudha Building,PID No. 57-27- Karnataka
N-19 Ground Floor, 19/19, 24th Main
Rpad, JP Nagar Ist Phase, Bengaluru -
560 078.
Tel.; G80 - 26652048 / 26652049 :
Email: blmalokpal.bengaIuru@ecm co.in
3. BHOPAL Janak Vihar Complex, 2nd Floor, 6 Malviva Nagar, Madhya Pradesh &
QOpp. Airtel Office, Near Mew Market, Bhopal (M.P} - Chhattisgarh
482 003 ;
Tel: §755-276920°1/202, Fax: 0755 - 27 692 03; E-Mail:
bimalokpai.bhopal@ ecoi.co.in
4. BHUBANESHWAR 62, Forest Park, Bhubaneshwar - 751009 Qrissa
Tel: 0674 - 259 6455/61, Fax: 0674 - 259 6429
E-Mail: bimalokpai.bhubangswar@ecoi.co.in
CHANDIGARH $.0.0 No. 101,102 &103,2nd Fioor, Batra Building, Punjab, Haryana,
Sector 17- D, Chandigarh- 160017 -« & - Himachal Pradssh,
Tel: 0172-2706196 [ 2706468; Jamme & Kashmir, UT of
E-Mail: bimalokpai chandigarh@ecoi.co. ln Fax 01?2 Chandigark
. - 270 8274 S
5. CHENNAI Fatima Akhtar Court, 4th Floor, 453 (OLD 212) .- Tamif Nadu, UT-
Anna Salai, Teynampet, Chennai - 800048 - ‘Pondicherry town
T Tel: 044 24333663!24335284 SRR - and Karaikal (which are
U Fax: 044 - 24333664 S © - part of UT of
E-Mail: bimatokpal. chennal@ecm co.in Pondicherry)
7. MEW DELHI 212 A, 1st Floor, Universal insurance Bidyg., ¢ C Delli
Asaf Ali Road, New Deihi- 110002 - :
Ted: 011 - 23239633 / 23237532, Fax; 0711 - 23230858
E-Mail: bimalckpal.delhi@ecot.co.in o -
3. ERNAKLILAM 2nd Floor, PulinatBuilding, Opp Cochin Shipyard, M.G ‘Kerala, UT of (a)
" ‘Road, ERNAKULAM - 832015 S ‘Lakshadweep, (b}
Tel: 0484-2368769/9338, Fax: 0484 - 2353336 Mahe - a part of UT of
E-Mail: bimalokpat.ernakulam@ecoi.co.in Pondicherry
9. GUWARATI “Jeevan Nivesh”, 5th Floor, Near, Panbazar Assam, Meghalaya,
Overbridge, 55 Road, Guwahati - 781001 Manipur, Mizoram,
Tel: 0381 - 2132204/5Fax: 0361 - 2732337 - Arunacital Pradesh,
E-Maik: himalokpal.guwahati@ecoi.ce.in Nagaland & Tripura
10, HYDERABAD © - §-2-46,'Moin Court’,1st =~ Andhra Pradesh,
Floor, Lane Opp. Saleem Function Palace, A.C. Telangana,
Guards, Lakdi Ka Pool, Hyderabad- 500604 : and .
Tel: 040-23325325/23312122, Fax: 040 - 23376529 UT of Yanam — a part of
E-Mail: b|maiokpal hyderahad@ecot co. in- the UT of
Pondicherry
i1, JAIFUR Jeevan Nldi‘n-—- !l BIdg Gr Floor Bhawam Smgh Rajasthan
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Marg, Jaipur - 302 005,
Tel.: 3141 2740383 Email: Bimalokpal jaipur@
ecol.co.df

12,7 KOLKATA 4th Floor, Hindustan Bldg. Annexe, 4, West Bengal, UT of
C.R.Avenue, Kolkata - 700 072 Andaman and Nicobar
Tel: 033 - 22124339 7 22124340, Fax: 033 - 22124341 Islands, Sikddm
: E-Mail: bimalokpal.kotkata@ecoi.co.in
13. LUCKNOWY 6th Flcor, Jegvan Bhawan, Phase-il, Nawal Kishore Districts of Ultar Pradesh
Raad, Hazratgant, Lucknow - 226 001, Laitpur, Jhansi, Mahaha,
Hamirpur, Banda,
Tel.: 0622 - 2231330/ 2231331 Chitrakoot, Allahabad,
Fax: 0522 - 2231310 Mirzapur, Sonbhabdra,
Email; bimalokpat.lucknow@ecol.co.in Fatehpur, Pratapgarh,
Jaunpur,Varanasi,
Gazipur, Jalaun, Kanpur,
Lucknow, Unnao, Sitapur,
Lakhimpur, Bahraich,
Barabanki, Raehareli,
Sravasti, Gonda, Faizabad,
Amethi, Kaushambi,
Balrampur, Basti,
Ambedkarnagar,
Sultanpur, Maharajgang,
Sanitkabirnagar,
Azamgarh, Kushinagar,
Gorkhpur, Deoria, Mau,
Ghazipur, Chandaeli,
Ballia, Sidharathnagar.
14, MUMBAI 3rd Floor, Jenvan Seva Annexe (Above MTNL), Goa,
5.V. Road, Santa Cruz (W), Mumbai - Mumbai Metropolitan
Tel; 322 ~ 2610/8552/6960, Fax: 22 - 26108052 Reglon
E-Mail: bimalolpal.mumbai@ecoi.ce.in excluding Navi Mumbai &
Thane.
18, NOIDA 4th Floor, Bhagwan Sahai Palace, Main Road, Naya State of Uttaranchal and
Bans, Sector-15, Dist; Gautam Buddh Nagar, the following Districts of
L5.P-201301 Tel blo: 0120-2514250/52/53 Email: Uttar Pradesh: Agra,
bimalokpal.nolda@ecwi.co.in Aligarh, Bagpat, Bareilly,
' : : S - Blinor, Budaun,
Bulandshehar, Etah,
Kanoaj, Mainpuri,
-~ Mathura, Meerut,
© :Moradabad, -
Muzaffarnagar, Oraiyya,
Pitibhit, Etawah,
Farrukhabad, Firezbad,
Gautambodhanagar,Ghazi
“abad, Hardoi,
Shahjahanpur, Hapur,
Shamii, Rampur,
Kashganj, Sambhat,
Amroha, Hathras,
Kanshiramnagar,
" Saharanpur
15 PATMA 1st Flnor,Kalpana Arcade Building,, Bihar,
Bazar Samiti Road, Jharkhand.
- Bahadurpur, '
Patna 8060 006. -
Tel.: 0612-2680952
Email; bimalokpal.patna@ecoi.co.in i3
17 PUNE Jeevan Darshan Blidg., 3rd Ficor, C.T.5. No.s. 195 to Maharashira, Area of Navi

Mumbai and Thane

Aviva Credit Assure 122N113V02
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Tel.: 020-41312655 Email: excluding Mumbai
. bimalokpal.pune@ecoi.co.in Metropolitan Region.
I
T
|
]
I
I
|
I
I
|
List of Insurance-Ombudsman
B.Mo Offico ofthe Contact Detajls Areas-of Jusisdiction
Ombudsman
ED AMMEDABAD Jeevan-Prakesh Building Sth-fleor, Gujarat UT of Dadra &
Filak-Marg-Relief-Road, Havel Daman-and-Diy
. Abhmedabad - 320004,
Tel.: 679 - 25509204/02/05/08
Emaﬂ—bxma[eﬁakahmeﬂﬂhﬂﬂ@ecm—sma
Z | BENGALLR Jeevan Soudha-Bullding PID Mo 5727 Famateka
‘ ) M-19-Grourd-Floor 1919 248 Main
Rea ase-Bengalury —
EB0 078 - B
Email-bimalokpalbengaluru@ecei.coin :
3. BHORAL Janak-Mihar Complox 2nd Floer-8-Malviva Nagar, Cpp. Madhya Pradoch 2
Airtel Otfice. Mear New Market Bhopal (M1)— 462 003 Ebhadisgarh
Tol 0755-2769204/202, Fax: 0755 - 27 692.03:E Maik
“bimaleskpalbhepal@-ocoi.codn
4: BHUBAMESHIWNAR 62 -Forest-Park Bhubaneshwar—751009 Orissa
E—Ma;I—hlmaie al-bhubaneswar@ecol.codn .
CHANDIGARE S—&&Nmmwa-m%nd—ﬂeer—aatmauﬂdm& PunjabtHarvana,
Ssetord7- D Chandigarh-460617 Himaghal Pradesh,
Jelk-0472.270640: 1 3706453 dammu-S ashmir UT of
E-Malt bimalokpal, shaeé«lg%esm—mm—-ﬁa*—ﬂjlz Ghandigazh
8 SHENNA{ %MMG@HMIW%M&&IQ&B%M Famil Nadu UT-
Anna-SHai-Teynampet Chennai - 500018 Pondicherrr-fown
Aviva Credit Assure 23N112V l)2 : Papge $3 of 20
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Eaa 04424333564 par-etTof
E-Mleil: binralolalchennnidlecsi-eo-dn Pondicheeryd
F MEW DEL Llr'-L.A—‘&Aat—Eleer—lénwexaaHﬂsuwﬁeeEldqj Bethi
Asaf Al Boad Mew Delhi-410002
Tei 014 - 23230633 £ 23237532, Fasr 044 - 23230458
E-Maib-bivalelpaldelhidesniaedn
& EENAKCUL AN Zrd-Floor PulipaiBuilding.-Qep-Coshin-Shipvard M6 Herala UT of{a)
Reoad ERMAKULAM.. 632045 Lakeahadwees (b}
TM?%S—M% Mahe -a part of YT of
E-Mailbimalokpalermaladam@esskogdn Pondicharnt
£ SUWAHATI Ylaevan-divesh® Sth-Floor Mear Panbazar Aspar HeHaa,
Ovyerbridge 85 Reoad, Cuwahat - 7340084 Manipur-Mizoramy
Tel 0364 - 2432204/ Fax 036+ - 2732937 Arunachal Pradesh,
E-Mail: bimalokpal.nuwahatiffeceicoin Magaland &-Tripura |
8. HYDERABAD 5-2-46 Moln Court’. st Andhra-Pradesh;
Eloer-kane-Opp. Saleem-FunetionPalase A5 Teleraant
Guards, Lakdi-Ka Foel-Hydarabad~500064 —nd
Tol-040-23326326/23342422 Lax: 040 23376589 YT ef Yanam-—-apartof
E—Ma:lubmalei\ﬁal—hvderal}ad@ecawe—m the UT of
Popdisherry
14 JAIRLIR dJeavan Midhi- Il Bldg. G Floor Bhawani Singh Marg, Rajasthan
Jaipur—202.006. -
Telo 0444 2746363 Email: Bimalokpal jaipurd@
ecehkoasdn
1% KOLKATA, " 4% Floor Hindustan Elda. dnnexe 4, Waest Bengal UT of
C.PAvenee Holkata 708 972 Andaman-and Mieobar
Tek 833%24339%24349—0;%@334424%4344 Istands, Sikkim
13 LLCKNOW §th-FleerJesvan Bhuwan Phasa - MNowal iGshorg Ristricts-of Uttay Pradesh+
Read Hazratganidbusknew 226004, Laitpur-J4hansi:-Mahcha:
HamirpurBanda;
Tel-0Eer - 2204330/ 2034334 Chitrakoet Alahabad;
ﬁax—ﬂez:LTﬂéﬂt&m Mirzapur- Sonbhabdra,
E—ma#r—hhmﬁuka Huels ohp ¢
JagnpurVaranash
Gazipur-Jalaun.-Kanpur;
Lakhimpur Bahraich,
Seavasti-Genda Falabad,
Amethiitaushamblh
- Balrampue-Basi,
- Ambedkarnagar
SultanpurMabarsigang.
Santkablraagar;
Azamgarhushisagar
Gorkhpur Doorla Mau,
Shardpw-Chandanli
Eallia. Sidharathnager,
44 MU AL 3rd-EloorJdasvan-Seva-Annexg-{Above MINE) LG
S, Poad Santa-Trux (W - Mumbai— Mumbai-Metropolitan
Tok-027 -~ 2810/R5EE050, Faxs 822 . 26406052 TRegien
Mai%imel%mumbai@eeemeﬂ'n exsiudi&gﬁ%ﬂdumbafr&
R © " Thane,
15, MNoipA M&%Fleea—shggw_an—sahakﬂelaee—m;;-ﬁeaé—ﬂaw State-of Uitaranehaland

bimad 'na#-amc.ia@esme&m

thefollowing Districie.of
UtarPeadeshs Agra,

‘Biffior Budaun.
Bulandshehar Elzh.

Kenool Malnpurt
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Mathuraflearul;
Moradabad;
Muzaffarnagar Qraiyya,
Pllibhit Etawah,
Earrukhabad, Slroshad,;
Gautambodhanagar.Ghazi
abad, Hordoi:
ShahishenpurHapur
Shamli-Fampuy
Kashgani-Sambhal
AmrobaHathras:
Kanhehiramnagar;
Saharanour

st-Floarielpana-fdrcade Bulldings
Bazar-Samitt Road:

Email-bimalckpalpatna@egokeo

Bihar
Jharkhand.:

=

PLNE

JesvanDarshan Blidiaded Eloor C. T8 Me.s. 198540
128 ML Kalicar Road-Maravaan-Peth- Bune — 414 030,

Maharashira Area of Navi
Mumbaiand Thane

excluding Mumbat

Aviva Credit Assure [22N]12V032
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Annexure 1

Section 45 - Policy shall not be called in question on the ground of mis-statement after three years

Provisions regarding policy not being called inic
question in terms of Section 45 of the Insurance
Act, 1938, a3 amended by Insurance Laws
(Amendment) Act 2015 which is deemed to have
come info force on the 26™ day of December 2014
are as follows:

Mo Policy of Life Insurance shall be cailled in
question on any ground whatsoever after expiry of
3 yrs from

a. the date of issuance of policy or

b. the date of commencement of risk ar

. the date of revival of policy or

d. the date of rider to the poiicy

whichever is laler.

1 On the ground of fraud, -a policy of Life
insuranca may be called in queslion within 3
yaars from
a. the date of issuancs of policy or
b. tha date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the palicy

whichever is later.
For this, the insurer should cemmunicate in
writing to-the insured or legal representative or
nominee of assignees of insured, as applicable,
mentioning the ground and malerials on which
such decision is based.

2 Fraud means any of the foliowing acts
committed by insured or by his agent, with the
intent to deceive the insurer or to induce the
insurar to issue a life insurance policy:

a. The suggestion, as a fact of that which is not

true and which the insured does not believe te

be true; L '

b. The active concealment of a fact by the

insured having knowledge or belief of the fact;

c. Any other act fitted to deceive; and

d, Any such act or omission as the law
specifically declares (o be fraudulent.

4. Mere sitence is neot fraud unless, depending on
circumstances of the case, it is the duty of the
insurad or his agent keeping silence to speak
or sitehce is in itself eqguivalent to speak.

5. Mo Insurer shall repudiate a %Hfe insurance

Policy on the ground of Fraud, if the [nsured
fbeneficiary can prove that the misstatemant
was true to the best of his knowledge and
there was no deliberate intenfion to suppress
the fact or that such mis-statement of or
supprassion of material fact are within the
knowledge of the insurer. Onus of disproving is
upon the policyholder, if alive, or beneficiaries.

. Life insurance Policy can be called in question

within 3 years on the ground that any
staternent of or suppression of a fact material
to expectancy of life of the insured was
incorrectly made in the proposal or other
document basis which policy was issued or
revived or rider issued. For this, the insurer

should communicate in writing to  the
insured or legal represeniative or nomines or
assignees of insured, as  applicabie,

menticning the ground and materials on which
decision to repudiate the policy of life
insurance is based.

In case repudiation is on ground of mis-
statemsnt and not on fraud, the premium
collected on policy till the date of repudiation
shall be paid to the insured or legal
representative ¢r nominee or assigheas of
insured, within 2 pericd of 80 days from

the date of repudiafion.

. Facl shail not be considered materal unless it

has a direc! bearing on the risk

underiaken by the insurer. The onus is on
insurer {o show that if the insurer had

been aware of the said fact, no life insurance
policy would have been issued to the  insured.

. The insurer can call for proof of age at any time

if he is entilled to do so and no policy shall be
desmed o be called in question merely
because the terms of the palicy are adjusted
on subsequent proof of age of life insured, So,
this Section will not 'be appiicable for
guestioning age or adjustment basad on proof
of age submiited subsequerndly.

[ Disclaimer: This is not a comprefrensive list of amendments of Insurance Laws (Amendment) Act
L2015 which is deemed to have come into force on the 26™ day of December 2014 and caly a simpiified
version prepared for general information. Poficy Holders are advised to refer to Original Insurance
Laws {Amendment) Aci 2015 Gazefte Noiification dated March 23, 2015 for complete and accurate

cdefails. |

Avivi Credit Azsurg PUNTIVO2

Page 16 ot' 20

Date 2710 2017
Policy Dlocumeny

=
5.
-

|

=

7 Lile Insurance Company India Ltd.




Annexure 2

Section 39 - Nomination by policyholder

Momination of a life insurance Policy Is as below in

accordance with Section 39 of the Insurance Act,

1938 as amended by Insurance Laws

{Amendment) Act 2015 whlch is deemed to have

come inte force on lhe 26" day of December 2614.

The extant provisions in this regard are as foliows:

1 The policyhoider of a life insurance on his own
life may nominate a person or perscns to
whom monay secured by the pelicy shall be
paid in the event of his death.

2 Where the nominee is a minor, the poiicyholder
may appoint any person to receive the money
secured by the poficy in the event of
policyholder's death during the minority of the
nominee. The manner of appointment to ke laid
down by the insurer.

3 Nomination can be made at any time before the
maturity of the policy.

4 Nomination may be incorporated i the text of
the policy itself or may be endorsed on the
policy communicated to the insurer and can be
registered by the insurer in the records relating
io the policy.

5 Momination can be cancelled or changed at any
time before policy matures, by an
endorsament or a further endersement or a will
as the case may be.

6 A nolice in writing of Change or Canceilation of
nomination must be delivered to the insurer for
the insurer to be liable to such nominee.
Otherwise, insurer will not be liable if a bonafide
payment is made to the person named in the
taxt of the policy or in the reglstered records of
the insurer.

7 Fee io be paid to the insurer for registering
change or canceliation of a nomination can be
specified by the Authority through Regulations.

8 On receipt of notice with fee, the insurer should
grant ‘a -writlen - acknowiedgement to the
policyholder of having registered a nomination
or cancellation or change thereof. )

9 A fransfer or assignment made in accordance
with Section 38 shall automatically cancel the
nomination except in case of assignmert to the
insurer or other transferee or ‘assignee for
purpose of loan or against secwily or ils
reassignment .after repayment. I such case,
the nomination will not get cancelled to the
axtent of insurer's or {ransferee’s or assignea’s
interest in the policy. The nomination will get
revived on repayment of the toan.

10 The right of any creditor to be paid out of the
proceeds of any policy of life insurance shail not
be affected by the nomination,

11 In case of nomination by policyholder whose life
is insured, if the nominees die before the
poficyholder, the procesds are payable fo
policyholder or his heirs or legal
represeniatives  or  holder of  succession
certificate.

12 In case nomines(s) survive the person whose
life #s insured, the amount secured by the poficy
shall be paid to such survivor(s).

13 Where the policyholder whose life is insured
nominates his

a. parents or b. spouse or c. children ar
d. spouse and children e. or any of them

the nominees are beneficially entitled to the
amount payable by the insurer to the
policyhoider unless it is proved that policyholder
could not have conferred such bensficial
title on the nomines having regard to the naiure
of his titie.

14 If nominee(s) die afler the pclicyholder but
before his share of the amount secured under
the policy i paid, the share of the expired
nominee(s) shall be payahle to the heirs or
legal representative of the nomines or holder of
succession certificate of such nominee(s}.

45 The provisions of sub-secticn 7 and 8 (13 and
14 above} shall apply to all iife insurance
policies maturing for payment after the
commencement of Insurance Laws
{(Amendment) Act, 2015 which is deemed o
have come into force on the 26™ day of
December 2014.

16 If -policyholder "dies after .maturity but the
proceeds and benefit of the peficy has not been
paid ‘1o him because of his dealh, his
nomineg(s} shall be entitled to the proceeds
and benefit of the policy.

17 The provisions of Section 39 are not appiicable
to any life insurance policy to which Section 8 of
Married Women's Property Act, 1874 applies or
has at any time applied except where before or
after Insurance lLaws (Amendment) Act, 2015
which is deemed te have come into force on the
26" day of December 2014, a nomination  is
made in favour of spouse or children or spouse
and children whether or not on the face of the
policy it is menticned that it is made under
Section 39. Where nomination is intended to be
made to spouse or chiidren or spouse and
chiidren under Section 6 of MWP Act, it should
he specifically mentioned en the policy. in such
a case only, the provisions of Section 39 will not
apply.

[Disclaimer : This is not a camprehenstve list of amendments of Insurance Laws (Amendmeni) Act
,2015 which is deemed fo have come into force on the 26™ day of December 2014 and only a
51mphfred version prepared for general information. Policy Holders are advised to refer to Original

Aviva Credit Assure 122N117V02

Page 17 of 28

Dale ; 27.10.2017
P_o_I_LLv Document

Aviva Life Insurance Company India 1 1d.

<
k




insurance Laws (Amendment} Act, 2015 Gazetle Mofification dated March 23, 2015 for complate and
gccurate details. |
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Annexure 3

Saction 38 - Assignment and Transfar of
insuyance Policies

Assignment or fransfer of a policy should be in
accordance with Section 38 of the Insurance At
1938 as amended by Insurance Laws
{Amendment) Act 2015 which is deemed to have
come into force on the 26" day of December
2014, The extant provisions in this regard are as
follows: .

1

Thizs policy may be transferred/assigned,
wholly o in part, with or without
consideration.

An Assignment may be effected in a policy by
an  endorsement upocn  the  policy
itself or by a separaie instrument under notice
tG the Insurer.

The instrument of assignment should indicate
the fact of transfer or assignment
and the reasons for the assignment or
transfer, antecedents of the assignee and
ferms on which assigniment is made.

The assignmeni musi be signed by the
transferor or assignor or duly authorize
agent and aitested by at least one wilness.
The fransfer of assignment shall not be
operaiive as against an insurer until a netice
in  writing of the transfer or assignment and
aither the sald endorsement or instrument
itself or copy there of certified o be corract by
both iransferor and fransferee ar their duly
authorised agents have been defivered to the
insurer. )

Fee to be paid for assignment ar transfer can
be specified by the Authority -through .~
Reguiations. ‘ : e

On receipt of notice with fee, .{he insurer”

should Grant a written acknowledgement of
receipt of notice. Such notice shall be
conclusive evidence against the insurer of
duly receiving the notice. ’

if the insurer maintains one or more places of
business, such notices shail be delivered only
at the place where ihe poiicy is being
seviced, :

The insurer may accept or decline o act upon
any transfer or assignment or endorsement, if
it has sufficient reasons fo believe that il is

a. not bonafide of

b. not in the interest of the policyholder or

c. not in public interest or

d. is for the purpose of trading of the
insurance palicy.

10 Before refusing to act upen endorsement, the

Ingurer should record the reasens in writing
and - communicate the same in writing to
Palicyholder within 30 days from the date of

Aviva Credit Aggure [22M113V02

policyhelder giving a notice of transfer or
assigninent,

11 ln case of refusal to =ct upon the

endorsement by the Insurer, any persen
aggrieved by the refusal may prefer a claim to
IRDAL within 30 days of receipt of the refusal
letter from the insurer.

12 The priority of claims of persons interestad in

an insurance policy would depend on the
date on which the notices of assigmment or
fransfer is delivered to the insurer, where
there are more than one instruments of
transfer or assignment, the priority will depend
on dates of delivery of such nolices. Any
dispute in this regard as to priority should be
referred to Authority,

13 Every assignment or transfer shall be deemed

to be absolute assignment or transfer  and
the assignee or transferee shall be deemed lo
be absolute assignee or iransferee, except
a. where assignment or transfer is subject fo
terms and conditions of transfer or
assignment; or
k. where the fransfer or assignment is made
upoan condition that
i the proceeds under the policy shall
become payable to policyholder ar
nominee(s} in the event of assignes
or transferee dying before the

insured; OR
i the insured surviving the term of the
- policy .

Such conditional assignes will not te entitled
to obtain & lean on policy or surrender the
policy. This  provision  will  prevail
notwithstanding any law or cusiom having
force of law which is centrary to the above
position. ' ’

14 In other cases, the insurer shall, subject to

terms o -and - condiions  of  assignment,
recognize the transferse or assignes named
in the nofice as the absclute transferee or
assignee and such person

a, shail be subject to ail liabilites and equities
tc which the transferor or assignor was
subject o at the date of iransfer or
assignment and

b. may institute any proceedings in relation to
the policy

¢. obtain lcan under the policy or surrender
the policy without obtaining the consent of
the transferor or assignor or making him a
party to the preceedings ’

.. 15 Any rights and remedies of an assignes or

transferes of a iife insurance poticy under an
assignment or transfer effected before
Paee 190t 20
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commencement of he Insurance- l.aws December 2014 shall nol be affected by this

(Amendment) Act, 2015 which is deemed to section.
have come into force on the 26 day of
16

[ Disclaimer : This is not 8 comprehensive Jist of amendmenis of Insurance Laws (Amendmeni}
Act 2015 which is deemed to have come info force on the 26" day of December 2014 and only a
simplified version prepared for general information. Policy Holders are advised to refer fo
Origingl Insurance Laws (Amendment) Act 2015 Gazette Moiffication dated March 23, 2015 for

complete and accurate details. |
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UIN No @

Certificate No :

This is tg

that Mr. / Ms....

Palicy Ng

ster Policyhotd
a

Sum ASSLIred Criteria

Sum Asst

Coverags

ote : Cov

Premiuim

Premium

Tetal Pr.
Cate of

....«Narne of the Person covered»
- > | - {Applicable if Spouse Covered ) have been admitted as Member under the Master Policy No
er') by Aviva Life Insurance Company India Ltd, having its registered office at 2nd Floor, Prakashdeep Building, 7 Talstoy Marg, New Delhi 110001

Jeriificate of Insuy

wes50 /DJo/W/ e,

nditior

and Mr. /
«Master Policy No »

issued to

Aviva Credit Assure

red I

«SA_of _Member»

Feriod (DD/MM/TYYY) [

aCover_Start_Dater

| e

arage is subject to renewal of Master Poficy by Aviva Life Inswance Company India tid.

Paiy”

Frequency

mium’s payable
hst instaliment of Premium

Mota :Pres

wCover_End_Datex

Premium for First Life

Premium for Second Life , If Spouse covered, else mark as N4

g

[Exclusive of 5

pplicatieTtaxesy

{Exclusive of Sundce Tapplicable taxes,

otherdlevies)

yitumn are subjact to ravision on renewal of Master Policy with Aviva Life Insurance Company indla Ltd. Premium Is subject to servse-appiicable takesrcasa-oth
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Aviva Life Insurance Company India Ltd

Name ofjthe Member (First Life) [ «Name_of_the_ﬁe;son_covered» ! Fefephone Number E
Date of girth
{DD/MMAYYYY) . «Date_of Birthn Landline Number
Agte Prodf given I «Age_Proafr [ E-mail [
Address I

) . City. ] PIN ’_
Hame ofithe Member (Second Life, . -
if Spousq covered) «NHame_of_the Person_coverad» Tetephone Number =
Date af Hirth S E—
{DO/MMAYYYY) - «Date_of_Birth» Landtine Number
Age prodf given l «pge_Proct» i E-maii . l
Address I

City PIN [




Terms and Condition Far Aviva Credil Assure

Anticle }: Interpretation & Definitions .

nsurer”: Aviva Life Insurence Company Indla Lid

‘Member; A person who meets the eligibility critoria and wiose e is insured sivier the Mastar Polioy.
“(Grace Periad” means 3 perod of Mteen (15} days il the premivm requeacy s monibly and thirty (30} days for 38 other premium Irequencles, commending from the date i which the Regular Premium was due.
Sheiher Eifrcriy The date of foining of the Blamber & the Res £ Members antered by Macter Policehold, i . e
The amount stated in lhe Cerificate of Iisurehce which'is payable Upon the death of 2 Member.

Article 2: Eligibilpty Crfterfa foy & barshis

a} The tember is not younger than age 15 years last birthday and not older than 63 years of Age at the proposed Member Eective Date ;
b) The Member has signed and dated the membership form conteining the Deckation of Good Health, pafd the premium end the insurer has accepted the same.
3] The Rember’s natne has been entered in the Reglster of Fembers and has been vpdated with Inawrer.

Hame of jthe Nominee i «Nominee_Name»

Reiation i i «Rafationshipn ] bate Of Birth/Age E «Age0B»

Hame ofjthe Appointes ( if Homines is less than 18
years of hge)

Relationship With Nominee i -

Claims Cepartment. Aviva Life Insurance Company India Ltd ,Aviva Tower, Sector Read, Opp Golf Course, DLF Phase ¥, Secter 43, Gurgaon - 122003 ‘
Toll Fred No : 1500-103-7766 Emall id : Clains@avivaindia.com '

Authorizgd Signatory Sign

Aviva Credit Assure 122N112V02
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Artlcln 3:Termination of Membsarship
A Member shail Immedlately and automatically cease to be a Member upon the earler of :

a} eancelation of Certificate of tnsurance under Free Look aption; or

b} failing to catisfy any of the ebgibility ariteria spadfied hareipabsva in Article 2, or

L} Master Pollcvholder's intimation to Us far removal uf the name of #dember from the Register of Members: or
d) the death of the Member; or

e} in case the Master Policy is issved under tender-borrowar category, upon rapayment of kan; or

f the lermination of the Master Poliey .

Artide 4z Premium
al ‘The coverage shall ba subject ta receipt of premdum, failing which, Your cover shall lapse.r
b) Presmlum is subject to revision on avery renews! of Msster Policy with Aviva Life Insurante Company India Ltd

Artide 5: Daath during Grace Pedod:
Ifthe death of a Member ocairs dudng 1he Gracs Pestod, We will pay the Death flenefitafter deduding ail applicable dus Premium from the amount of Death Beqefit payabie.

Article 6: Nominatisn should be I 3aeordance with provisipns of saction 39 of the Act 1938 } from time to time. A laaflat ining the simplified version of the s of Sertion 39 is endasad in A -1

Anlde 7: Benafi
Leath Aennfi: Upon the death of the Member and subject to eceptance of dalm by the Insurer, the Insurer shall be liable to pay the Sum Assured.  However, If this Master Policy has been takan under fender borrower categony where the culstanding lean Is
reduced by payment of the principai amountand Interest then the Sum Assured shall stand reduced In the manner decided by us.

Mo other benefitis payable.

Artlde 8: Exclusion from Begefit on Death: fn <pse of death of the Member due te suicida during the first twalve {12) manths from the Member ERective Date, insucer shall pay Righiy percent {80%) of the Premiums received in respect of that Member
{provied that ullPremiums due with respect 1o that Member have been received il ths date of occurrence of the Member's death.)

Autlcle 8: Payipent of Claim Canditian : Upon Member's death we will pay the Daath Renefit te the Claimant i the following condttions are fulfilled to nsurer's 2atisfaction:

a) Racelpt of notifcation of dfaim,

b} Completed and signed dalm form finduding NEFY details and bank account proof as spedified in the chim form),

¢

Ovfginal Ceriificate of Insurance

d

Original or certified copy of the death certiflcate i d by the icpai avih

a

Certified Age proof of the Member if not submitted at the Ume of Member enrolment.
1) £asseof death ceriified by fast medicai aitendant/hospital, if any. .

&

¥ the death occurred due to un-natural reasons, ceriified copies of First Infermation Report [FIR), Post Mortem Repart {PRAR), Final Pofice Inquest Repart {ERIR) along with cultings of nevss paper articlas, if any.

B} Complete hospital death summary with daily notes and teatment records if the Member djed In hospital,

Valid identification and sddress proof of the Claimant,

- Any other orinfosmatian or requi speciied, ¢ by s to Ivestigate The ciim and to ascertain that the death claiim puriains 1o a bonsfide Member.
a p

The abova documents should be recelved by Insuter within cinety days of death of Member, We may condone the delay beyond ninety days i the Claimant proves $o Qur sathfaction that the delay was for reasons beyond his cantral.

Anticle 10; Algbit 12 reconsider during the Frae Lovk Perlod

1F Mamber 15 dissatisfied with the terms and conditions of this Cetlifcate of Insursnce and wishes tn cncel the e, then plaase send a letter along with the original Certificate of Insurance within fifteen (15) days from the date of reesigt of the Centificaze of
insurance (thirty days if the Master Policy has been sourced throuzh distance marketing). On receipt of the afore-mentlaned documents Insurer will rafund to the Master Poffeyhoider the Prenium (vAthout interest} received, after deduciing expenses
incurred on medicais, if any, proportionate risk premium for the period of cover and stamp duty charges.

Articte 11: Asslznment:. A Member can'exercise the option to assizn his Certificate of Insurance In acoordance with Ssction 38 of the Insuronce Act, 1938, as smended from line to time. A Lesflet rontaining the ifiad version of the pi of Secilon
38 Is andased in Annexure -2,

Artide 17: Miseallaneous

1} Frawd, Misreprasentation and foifeiture would ba dealt with In accardance with provisions of Sac 45 of the Iasurance Act 1938 35 amended from time ta time, A Teaflet contaling the simplifled version of the provislons of section 45 s enclosed In
Annexure—3.

2) Curncy & fenritoslal Limits - All premiums and banefits ars payahla within (ndia and in the aarsency of the Master Pollcy as specificd in the Schedufe

3} Governing Law: This Master Policy and this Cartificate of Instrance shizil be gavemned by Indlan laws. Any disputes or differences arising out of orundar this Master Palicy shall be subject to the {orisdiction of lndien Courts.

3 [You or Your dalimant must inform Us af change in address {including any chsngs in resistered amall [di, fading which We will continue to cormespond st the lsst recorded address and shall not be held lishle in any manner for any loses or damages
sufferad by You or Your glaimant due to ke above
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